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stituted for the other. That is thP 
question that has been asked. '11 both 
the projects can be accommodated, the 
hon. Members will be only too glad. 

Sbrl Hathi: That is not possible. 

Mr. ~  It is a question 01 not 
being able to accommodate both and 
whether preference would be given to 
Pochampad Project or Devanur Pro-
ject. 

Sbri Hathl: That could be done 
."uy after the technical examination 
i. over and the project is found to be 
technically feasible and sound. 

Sbri Venkatasubbalah: The bon. 
Minister has said that it will be taken 
lip if the scheme is considered feasible 
tecluUca1ly. May J know whether therE 
is any consideration before the Gov-
ernment to take the opinion of the 
Bombay Government also or whether 
they will straight away proceed with 
Ihe ~  of this project? 

Sbrl Hatbl: So far a8 the technical 
soundness is concerned, it will be de-
cided by the Central Water and Power 
Commission and the Andhra Govern-
ment. There is no Question of tile 
Bombay Government saying whether 
it is technically sound or not. 

SbrI Rami Reddy: May we take it 
that when the comments of the State 
Government are received by the 
Centre, the Centre is gOing to straight 
away sanctiOn the project? 

Mr. Speaker: That i. what has al-
rl'lldy been asked. 

8brI HaW: These are all hypotheti-
cal questions. 

SbrI T. B. VIttaI Bao: When were 
th ..... comments cal'ed for from the 
State Government 01 Andbra? 

~ HaW: A few months back. J 
thlnk. 

SIIrI T. B. Vlttal Bao: After they 
are received will It again be examined 
by a technical committee? 

SbrI Hathl: No. When a project is 
ronceived Ihe Central Water and 
Power Commission examines it in its 

various aspects. There may be several 
doubts or points which have to be 
clarified. They send these comments 
to the State Government. Then they 
send a reply. After that if there are 
any further points on a different mat-
ter it goes to the TecluUcai Advisory 
Committee. 

FlcUUoas RaUway Service ColIIIDIIIdOll 
°1410. ShrlmaU ReDUIla Bay: Will 

the Minister of RaUway. be pleased 
to state: 

(a) whether it is a fact that a ftcti-
tious Railway Service Commission was 
being operated for some time and that 
many educated unemployed were 
duped by these fake activities; 

(b) if so, whether the offende .. 
have been caught; and 

(c) the action taken against them? 
The Deputy MInIlIter of Railway. 

(Sbrl Shabnawas Khan): (a) Some 
spurious let.ter-heads of IIEastern RaU-
way" "Railway Service Commission. 
Calcutta" were dete"ted as havina 
been used by some interested partieo 
to exploit unemp10yed penons. 

(b) Yes Sir. 

(c) The case has been handed over 
to the C.!.D., West Bengal and further 
investigations are in progress. 

ShrimaU Renna Bay: In view of 
certain activities taking place I would 
like to know whether the Railway 
Board has thought over as to .. hat 
would be the future line of action to 
prevent it so that othel'! do not get 
duped again in the same way because 
obviously the stationery 01 the RaU-
ways has been used. 

Sbri ShahllBwal KhaD: No, it wao 
not Railway stationery. It W8I 
spurious use at letter-heads. The 
cm i. alroady on it. I might tell the 
hon. Member that the person who .. ao 
doing it is already In the police 
custody. 

Sbrl S. C. S ........ ta: How many lOch 
ease. have been detected! 

SbrI SbahDa.... 1DlaD: About fin 
_ came ~  ov noUce and ODe per-



11441 Wnttcn Answers CHAITRA 24, 1882 (SAKA) Written An.nDI!r' n,...a 

.an has been arrested in this connec-
tion. 

Sbrlmatl Renaka Ray: May I ask a 
-question? Is the Government aware 
of the number of cases of youths who 
have been misled in this manner? 
Have they made any examination of 
this to lind out the number of persons 
who have been duped? 

Mr. Speaker: The question of Shri-
mati Renuka Ray hDs already been 
aJ1S'We:red. 

Sbrlmatl Rennb Ray: My question 
Nl. not been answered. 

1Ir. ~  It has been answered 
already. 

Sntmatl Renaka Ra,.: I wanted to 
know the number of ca ..... 

1Ir. ~  The han. Minister said 
·fiye cases came to his noUce. Next 
-Question. 

llder-Btale IUftr Waten DIIIpate 
1Ietw_ Ma4IU and ._ 

<U71. 8br1 Tanpmani: Will the 
Minister of IrrIptioD and P .... er b. 
pl&ased to refer to the reply given to 
·Unmrred Question No. 128 on the 
15th February, IIN10 and Irtate: 

(a) whether the State Governments 
of Madraa and Mysore have slnee 
furnished the additional lnfonnation 
required in connection wi th the shar-
mg of Cauvary waters by the Madras 
and Mysore States; 

(b) If 50, whether the same lias been 
examined; and 

(c) the turther steps 'laken by the 
Centre to resolve the differences 
IHtween the two States? 

The Depat,.!IDDIster of Irrlgalloa 
and Power (Sbll Hathl): la) Yes, 
'Sir. 

Ib) Yea. Sir. 

(c) A copy of a technical nale from 
the Government of Madras, establish-
ing by calculations the possibility of 
meeting the requirements for Kattalai 
and PuJlambady schemcs by e/l'ecllne 
economies on the existing Dt-lta Canal 
system has been forwarded to the 
Government of Mysore who have been 
asked to state if the position explain-
ed in the note is acceptable to them. 
The reply of the Government at 
Mysore is awaited. 

Sbri TaDpID8Jli: May know 
whether the Member of '1h. Central 
Water and Power CommiSSIon who 
visited Madras and Bangalore in June, 
1959, had submitted any report about 
the rival demands? 

Sbrl 1Ia&bl: The Member of the Cen-
tral Water and Power Commission had 
been there as certain details were 
required. They have been called for 
from 1he My!ore Government. He has 
submitted a report. 

8bl1 Tanpma.Dl: May know 
whether this K8ttalai high level canal 
scheme and the PuJlambady canal 
sch<'me on the Mettur high level canal 
scheme have been approved b,. the 
Planning Commission! 

Sbri HaW: Yes. 

8br1 Tanpma.Dl: May I know 
whether the Government will consider 
the question of reviJJlng the 1H4 
agreement, if it is necessary? 

Sbri HaW: We have sent the 
technical note to the Mysore Govern-
ment. If it is acceptable to the Mysore 
Government, then it stands DS it il. It 
it iJJ not, then we will hold a confer-
ence and see what could be done. 

Rbri N. B. III .............. ,.: May limo" 
wbether it i. a fact that there i. a 
proposal before the Government to 
have a survey to go into the question 
ot the Infringement of the lower 
riparian user on account of the con-
struction of dams end ..... rvoI1l In 
the upper regions with a vtew to IIUIt-

«"Expunged as ordered b,. tbe Chair. 
183 (Ai) 1.&-2. 




